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WITII YOU ALWAYS 

Congratulations! You are now the proud owner of a Tata AIG HomeSecure Policy .• 

Dear Policyholder, 

• 
We are pleased to welcome You to the Tata AIG family of insurance holders. You are the proud owner 
of Tara AIG Home Secure poiicy intended to offer protection to your valuable possessions against host 
of risks prominent ones being fire, lightning, riot, strike and malicious damage, ;arthquake, storm, 
flood etc. and burglary and theft. 

• One of the attractive features of this offering is that Burglary and Theft cover is on first loss basis 
where you will not be penalized for under insurance in case actual value of contents in your home 
is more than the sum insured and you will be indemnified upto the extent of sum insured. 

• However, in case you find that sum insured against the risk of fire is less than the value of contents 
in your home, you may increase the sum insured to make it commensurate with your requirement 
to avoid under insurance. 

It is our commitment to be there in your time of need. Please call us on our 24-hour Helpline at 
l l-600-119966 in case you require any clafification or services. 

Looking forward to a long and mutually rewarding relationship. 

Yours faithfully, 

~ 
~"J-

,tri Chakraborty 
.uthc rised Signatory 
rur 1arn ,uu u<0maal Insurance Company Ltd. 

Authorized Signatory 
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GENERAL DEFINITIONS 

In this policy certain words or terms have the specific meanings set out below wherever they appear italirised and in Initial 
Capitals. Where We have used the singular person this shall also include the plural and the male gender shall also include the 
female gender, where the context so admits. 

Accidn1t and Accidema! means a sudden, unforeseen, and unexpected physical event beyond Your control caused by external, 
visible and violent means. 

!Jndily h~jury means any Accidemal physical bodily harm but does not include any sickness or disease 

Business or Business Pw7Joses means any full or part time, permanent or temporary, activity undertaken with a view to profit or gain. 

Rurglary means an act involving the unauthorised entry to or exit from Your Home or attempt thereat by unexpected, forcible, 
visihle and violent means, with the intent to commit an act of Tluft. 

Bem~/it Sum Insured means and denotes the amount of cover available under each Bene.fit as stated in the Schedule (and, where 
appropriate, as more particularly described and limited per item insured in any annexure to the Schedule). This is the maximum 
amount that We will pay for each and every claim and in all under that Benefit, subject always to the S'mn /r4s11red. 

Contents means the following not used for Business or Business Purposes, so long as they are owned by You and/or Your Family 
and/or You or Your Family are legally responsible for them: 

I) household goods, such as furnitures , fixtures, fittings,home appliances and interior decorations and items of like nature 

2) personal effects such as clothes and other articles of personal nature likely to be worn used or carried but excluding money, 
jewellery and valuables unless specifically declared to and accepted by 1ts; 

Drmws1ic Srqfl means any person employed by Yrm solely lo carry out domestic duties associated with YrJ/{r Home, but does not 
include any person employed in any ~apacity in connection with any Business, trade or profession. 

Family, Them or They means You, Your spouse, Your children, Your parents, and any other persons who: 

I) are and continue to be normally resident with You, and 
2) not paying a commercial rent 

Home means Your private residence as shown in the Schedule which is used or occupied solely for domestic purposes by You and/ 
or Your Family and/or Your Domestic Sta/['whether owned by You or Your Family or otherwise. 

Kut cha Construction means buildings having walls and/or roofs of wooden planks, th ate heel leaves, grass, bamboo, plastic, cloth, 
asphalt, canvas, tarpaulin or the like. 

Market \/olue means the value at which property insured could be replaced with one of the s;1mc kind, type, age and condition. 

ivlinimum Prc111ium means the amount of Rs.100/-. 

Period cf /11sura11ce means the period of time stated in the Schedule for which the policy is val id and operative. 

Policy means Your proposal, the Schedule, Our covering letter to You, insuring clauses that are appearing in each applicable 
l3cncfit, definitions, exclusions, conditions and other terms contained herein and any endorsement attaching to or forming part 
hereof, either at inception or during the Period of Insurance. 

Puhlic Authority means any governmental, qua9i-governmenta! organisation or any .statutory body or duly authorised organisation 
with the power to enforce laws, exact obedience, command, determine' or judge. 

Schedule means the sheet/s containing the description of items in.sured, as stated in the Policy and any anncxurc attached to and 
forming part or this Policy. 

Short Fcriod Rates means: 

For a period not exceeding 15 days 10%! of the annual rate 

" " " l month 15% .. " 
" " " 2 months 30% ,. 

" 
" " " 3 months 40% ,. ,. 

" ,. ,. 4 months 50% ,. 
" 

" ,. ,. 5 months 60% ,. 
" 

" ,. " 6 months 70% ,, 
" ,, ,, ,, 7 months 75% 

" ,, 
,, ,, " 8 months 80% ,, 

" 
,, ,, ,, 9 months 85% ,, ,, 
For a period exceeding 9 months The full annual rate. 

Sum Insured means the amount stated in the Schedule, which is the most that We will pay during the Period ofln.rnrance 

Thef! means an act of directly or indirectly and illegally permanently depriving }'r)!{ and/or Your Family of the possession of the 
Contcms by any person hy violent or forceful means or otherwise. 

Unoccupiec/ means Your Home that remains unoccupied by You and/or Your Fnm;f_,· for more than thirty (30) consecutive days. 

We or Us or Our means the Tata AIG General Insurance Company Limited. 
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You, Your or Yourself means the person named in the 5:i'chedu!e as the poli9y holder. 
"Fungi" means any type or form of fungus, including but not limited to ,all forms Of mold or mildew, and any mycotoxins . 
spores, scents. vapors, gas, or substance ,including any byproducts, produced or released by "fungi". 

"Terrorism" means an act, including but not limited to the use of force or violence and/ or the threat thereof, of any person or 
group(s) of persons whether acting alone or on behalf of or in connection with any organisation(s) or government(s), committed 
for political, religious, ideological or similar purpose including the intention to influence any government and/or to put the puh!ic, 
or any section of the public in fear. 

GENERAL CONDITIONS 

These terms and conditions have general application to this Policy as a whole, and they apply regardless of the number of Benefits 
that are operative under this Policy. Please note that each Benefit may have additional terms and conditions that are specific to that 
Benefit. and these additional terms and conditions will be listed within the Benefit under the heading "Special Conditions" which 
would apply in addition to the General Conditions stated herein. 

I Reasonable Care 

All reasonable steps, safeguards and precautions to avoid any injury, loss or damage that might result in a claim under this Policy 
or otherwise must be taken by Yrm and/or Your Family and/or Yt;ur Domestic Stajf, and You and/or Your Family shall exercise 
reasonable care in employing Domesfic Staff or other employees or contractors to work in Your Home. 
2 Adequacy of Sum Insured 

You must at all times keep the Sum Insured at a level, which represents the full value of any prope11y, insured under this Policy, 
which means in relation to any: 

a) Contents (Benefit: Fire & Special P~rils ): the current Market Value of the Contents 

3 Notification of Claims • 
If an event occurs that may give rise to a claim under this Policy, or there are circumstances that are likely to give rise to a claim, 
You must: 

a) Inform Us immediately, and, in any case by way of written intimation (against a receipt from Ui·) or by registered post not 
later than 7 days from the occurrence of the loss or the event giving rise to the claim Our address is: 

The Tata AIG General Insurance Company Ltd 
4th Floor, Ahura Centre, 82, Mahakali Caves Road, 
Andheri (E), Mumbai - 400093 

b) Provide Us with all relevant information, documentation and details or ilems lost, damaged or destroyed alongwith their 
va!ues, and also any other assistance that We may reasonably require to enable Us or independent surveyors or Our 
representatives to investigate any c!aim and/or to establish to Our reasonable satisfaction that a loss of the amount.stated has 
occurred under this Policy. Specifically in the case of the notification of a circumstance likely to give rise to a claim, Yrm 
shall also give Us reasons for the anticipation of a claim with full particulars including dates and the persons involved. 

c) Preserve any damaged property so that it may, at Our discretion, be inspected and examined by independent surveyors or 
Otrr representatives. 

d) In case of actual or attempted Burglary or Theft Yo11 must in addition to a), b) and c) above: 
i) immediately lodge a written complaint with the police listing out the items with values that were lost, damaged or 

destroyed and that Yrm intend to claim for and forward a copy of that written complaint, the First lnformation Report 
and/or Final Report to Us, and 

ii) take al! practicable steps to apprehend the guilty persons and to recover any property lost, nnd 
iii) protect the remaining prope-rty from fu11her damage as per General Condition 1 above, and 
iv) within 7 _days supply Us with an inventory of damaged or stolen property detailing the quantity, age, description, actual 

ca.sh value and amount of ioss ciaimed for in respect of each item, along with aii documentation required to support and 
substantiate Your claim. 

e) In case the event or circumstance to be notified involves any form of legal process, You must in addition to a), b), c) and d) above: 
i) immediately send Us every written notice or information of any verbal notice of a claim, and 
ii) immediately send Us any writ, summons, or other legal process issl.l.ed or commenced against You, and 
iii) permit Us to take over the control and conduct of the defence, pursuit or settlement of any claim and provide Us or Our 

representatives with such c n and assistance as may·be required for that purpose, and 
iv) not, without Our prior written consent, incur any costs, admit liability for or attempt to settle, make any admission, offer 

any payment or otherwise assume any contractual obligation with respect to any legal action or threat of legal action. 
4 Basis of Loss Settlement 

If You make a claim under this Policy that We accept for payment, then the basis upon which We shall calculate the payment 
due to You and make payment shall be as follows: 

a) In the event of a total loss of an item, We will pay You the Market Value of the item (or, if not readily available, then an item 
of equivalent but not better quality) as it existed immediately before the occurrence of the loss, less salvage value but 
limited nevertheless to the Benefit Sum Insured or the limit as stated in the Schedule. However, We may instead (alone or 
with other Insurers), in Our sole and absolute discretion, reinstate, replace Or repair the property or premises lost or any 
part thereof, but only to the extent and in the manner that circumstances permit. 
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b) In the case of damage to an item: 
a. If it is reasonably capable of repair, reinstatement, renewal or refurbishment then Our payment to You will reflect Your 

reasonable costs of restoring by such means the damaged item to its condition immediately prior to the event that gave 

rise to the claim under this Policy. 
h, If the cost of replacement, repair, reinstatement. renewal or refurbishment of any item is equal to or exceeds the value of 

the lost or damaged item immediately before the occurrence of the damage, then We will pay You the value of the item 
as it existed immediately before the occurrence of the loss or damage, less salvage value but limited nevertheless to the 

Benefi1 S11m Insured or the limit as stated in the Schedule. 

c) We Will only pay Yrm in India and in Indian Rupees subject to Your having established to Our reasonable satisfaction that the 
replacement, reinstatement, repair, renewal or refurbishment has been effected by You. 

d) We shall not make any payment for the cost of any enhancements, alterations, additions and/or improvements. 

e) We shall not make any payment for more than 20% of the Benefit Sum Insured of "Benefit A: Fire" in respect of any one item 

unless specifically declared by You in Your Proposal and accepted by Us. 

f) If at the time of the happening of any event that gives rise to a claim under this Policv the Benefit Sum Insured of "Benefit: 
Fire'' in this Policy is equal to or less than 85% of the full value of the property, as pfovided fo~ under Ge~ernl Condition 2, 
then the amount of any payment that We are obliged to make shall be reduced by a sum equal to a rateable proportion of the 
loss or damage sustained. Under no circumstances will Our liability to make payment exceed the Benefit 5,'11111 Insured relating 

to the Benefit under which the claim has been preferred. 
g) If You have any other insurance(s) that would cover a claim under this Policy, or would cover that claim but for the existence 

of this Policy, then Our payment to You will represent a rateable proportion of the claim. 

h) Under no circumstances will Our liability to make payment exceed the" Suni Insured under any particular Benefit per claim 

and in the aggregate. 

5 Change in Circumstances • 
We have granted cover in reliance on the information that You have provided in Your proposal, which is the basis of this contract 
and shall be considered incorporated into it. Accordingly, You must notify Us, immediately, of any change in the information 
contained in Your proposal or any other material change In Your circumstances, inciuding but not limited to, the following: 

a) Change of address. 
h) Structural alteration to Your Home. 
c) Expectation or knowledge that Your Home will be Unoccupied 
d) Act of insolvency on Yollr part or that of Your Family 
e) Any police caution for or charge in respect of any offence under, other than a driving offence. 

This Policy will not respond to any claim unless prior written notice (du!y acknowledged by Us) of any material change has heen 

given to Us and You have paid Us any additional premium due, if any. 

6 Fraud 
If You or anyone acting on Your behalf put forward any claim under this Policy knowing the same to be false or fraudulent, as 
regards amount or otherwise, this Policy shall be void in its entirety and be ofno effect whatsoever and a!\ claims that Yrm may 

have made for an indemnity under it shall be forfeited. 

7 Cancellation 
a) You may cancel this Policy by giving Us 15 days written notice and We shall then refund a portion of the premium after 

retaining rrcmium on Short Period Rates for the period the Policy has been in force subject to 011r retention of the 
Mi11im11m Premium. However, if You have made any claim on this Policy before the cancellation date then no refund or 

premium will be given. 
b) We may cancel thisPolicy by giving You 15 days written notice and We shall then refund a pro-rata portion of the premium 

for the remaining Period of" /1 1,- 11 ro1icr' unless You have made any claim under this Policy, in which case no refund of 

premium will be due to You 
c) We will pay any refund due as soon as practicable, but this is not a condition precedent to the effectiveness of cancellation. 

8 Dispute Resolution 
If any dispute or difference shall arise as to the quantum to be paid under this Policv (liability being otherwise admitted) such 
difference shall independently of all other questions be referred to the decision of a sole arbitrator to be appointed in writing by 

You and Us jointly .If there is no agreement 
upon a single arbitrator within 30 days of any party invoking arbitration, the same shall be referred to a panel of three arbitrators, 
comprising of two arbitrators, one to be appointed by each or the parties to the dispute/difference and the third arbitrator to be 
appointed by such two arbitrators and arbitration shall be conducted under and in accordance with the provisions of the Arbitration 

and Conciliation Act, 1996. 

9 Compliance with Terms and Conditions 
Your and/orYcmr Family's and/or Yo11r Domestic Sta}/'.\· compliance with the terms and conditions of this Policy, insofar as these 
require anything to be done by You and/or by Them or complied with by You and/or Them, is a condition precedent to Our liability. 

In the event of any breach, We may repudiate any liability for Your claim. 
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IO Your Special Rights & Duties 

You shall represent ail persons insured under this Policy as to: 

a) The giving and receiving of any notice of cancellation. 
h) The receipt of any endorsements to this Policy 
c) The payment of premium and receipt of return premium. 
cl) The acceptance of any other notices or communications under or in respect of this Policy 

11. This Pnhcy does not cover 
Any consequential loss, destruction, damage or Bodily Injwy due to: 

I. War, invasion. act of foreign enemy, hostilities (whether war be declared or not), civil war rebellion, revolution, insurrection, 
muliny, military, or usurped power, seizure, capture, arrests, restraints and detainments of all kings, princes and people of 
whatever nation, condition or quality what so ever; 

2. Ionising radiations contamination by radio activity from any nuclear fuel or from any nuclear waste from the combustion 
(including any self sustaining process of nuclear fission)of nuclear fuel: 

3. Nuclear weapons material; 

4. Wilful act by You, Your Family, Domestic Staff 

5. ''Ft1ngi" .Wet or Dry Rot, or Bacteria, meaning the presence, growth, proliferation, spread or any activity of "fungi", wet or 
dry rot or bacteria. Whenever "fungi", wet or dry rot ,or bacteria occur, the fungi, wet or dry rot, or bacteria and any resulting 
loss is always excluded under this policy, however caused. In addition ,there is no coverage to test for, monitor, clean up, 
remove, remediate, contain, treat, de-toxify, neutralize, or in any way respond to, or a~ess the effects of, "fungi", wet or dry 
rot, or bacteria." 

6 Terrorism Damage: 

This insurance excludes loss, damage cost or expense of whatsoever nature directly or indirectly caused by, resulting from or in connection 
with any act of terrorism regardless of any other cause or event contributing concurrently or in any other sequence to the loss. 

This also excludes loss, damage, cost or expenses of whatsoever nature directly or indirectly caused by, resulting from or in 
connection with any action taken in controlling, preventing, suppressing or in any way relating to actiori taken in respect of any 
act of tetTorism. 

Tf the Company alleges that by reason or this Exclusion, any loss, damage, cost or expenses is not covered by this insurance the 
burden of proving the contrary shall be upon the Insured. 

In the event any portion or this exclusion is found to be invalid or unenforceable, the remainder shall remain in full force and 
effect." 

BENEFIT : FIRE AND SPECIAL PERILS 

IN CONSfDERATION OF the fnsured named in the Schedule hereto having paid to the Tata AIG General Insurance Company 
Limited (hereinafter called the Company) the premium mentioned in the said Schedule, THE COMPANY AGREES, (Subject to 
the Conditions and Exclusions contained herein or endorsed or otherwise expressed hereon) that if after payment of the premium 
the Property insured described in the said Schedule or any part of such Property be directly destroyed or damaged by any of the 
perils specified hereunder during the period cf insuran~e named in the said Schedule or of any subsequent period in respect of 
which the fnsured shall have paid and the Company shall have accepted the premium required for the renewal of the policy, the 
Company shall pay to the Insured the value of the Property at the time of the happening of its destruction or the amount of such 
damage or at its option reinstate or replace such property or any part thereof: 

I. Fire 
Excluding destruction or damage caused to the property insured by 

(a) (i) iL's own fermentation, natural heating or spontaneous combustion. 
(ii) it's undergoing any heating or drying process. 

(b) burning of property insured by order of any ?111,/ic Aut/zority 

II. Lightning 

III. Explosion/Implosion 

Excluding loss, destruction of or damage 

a) to boilers (other than domestic boilers). economizers or other vessels, machinery or apparatus(in which steam is generated) 
or their contents resulting from their own explosion/implosion. 

b) caused by centrifugal forces. 

IV. Aircraft Damage 

Loss, Destruction or damage caused by Aircraft, other aerial or space devices and articles dropped therefrom excluding those 
:aused by pressure waves. 

V, Riot, Strike and Malicious Damage 

Loss of or visible physical damage or destruction by external violent means directly caused to the property insured but excluding 
:hose caused by: 
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a. total or partial cessation of work or the retardation or interruption or cessation of any process or operations or omissi_ons of 
any kind. 

b. permanent or temporary dispossession resulting from confiscation, commandeering, requisition or destruction by order of 
the Government or any lawfully constituted authority. 

c. permi.lnent or temporary dispossession of any building or plant or unit of machinery resulting from the unlawful occupation 
by any person of such building or plant or unit or machinery or prevention of access to the same. 

d. burglary. housebreaking, theft. larceny or any such attempt or any omission of any kind of any person (whether or not such 
act is committed in the course of a disturbance of public peace)in any malicious act. 

If the company alleges that the loss/damage is not caused by any malicous act,the burden of proving the contrary shall be upon the 
insured. 

Terrorism Damage Exclusion Warranty : 
Notwithstanding any provision to the contrary within this insurance it is agreed that this insurance excludes loss, damage cost or 
expense of whatsoever nature directly or indirectly caused by, resulting from or in connection with any act of terrorism regardless 
of any other cause or event contributing concurrently or in any other sequence to the loss. 

For the purpose of this endorsement an act of terrorism means an act, including but not limited to the use of force or violence and/ 
or the threat thereof, of any person or group(s) of persons whether acting alone or on behalf of or in connection with any 
organisation(s) or governmcnt(s), committed for political, religious, ideological or similar purpose including the intention to 
influence any government and/or to put the public, or any section of the public in fear. 

The warranty also excludes loss, damage, cost or expenses of whatsoever nature directly or indirectly caused by, resulting from or 
in connection with any action taken in colitrolling, preventing, suppressing or in any way relating to action taken in respect of any 
act of terrorism. 

If the Company alleges that by reasml of this exclusion, any loss, damage, cost or expenses is not covered by this insurance the 
burden of proving the contrary shall be upon the insured. ~ 
[n the event any portion of this endorsement is found to be invalid or unenforceable, the remainder shf!:11 remain in full force and effect. 

VI.Storm, Cyclone, Typhoon, Tempest, Hurricane, Tornado, Flood and lnnundation 
Loss.destruction or damage directly caused-by Storm, Cyclone, Typhoon,Tempest, 

Hurricane. Tornado, Flood and Innundation . 

VII. Impact Damage 
Loss of or visible physical damage or destruction caused to the property insured due to impact by any Rail/ Road vehicle or 
animal by direct contact not belonging to or owned by 

a) the Insured or any occupier of the premises or 
b) their employees while acting in the course of their employment 

VIII. Subsidence and Landslide including Rock slide 
Loss, Destruction or damage caused by Subsidence of part of the site on which the property stands or Land slide/ Rock slide 
excluding: 

a. the normal cracking, settlement or beddin,g down of new structures 
b. the settlement or movement of made up ground 
c. coastal or river erosion 
d. defective design or workmanship or use of defective materials 
e. demolition, construction, structural alterations or repair of any property of groundworks or excavations. 

IX. Bursting and/or overflowing of Water Tanks, Apparatus and Pipes 

X. Missile Testing operations 

XL Leakage from Automatic Sprinkier Instaiiations 

Excluding loss, destruction or damage caused by: 

a. Repairs or alterations to the buildings or premises 
b. Repairs, Removal or Extension of the Sprinkler Installation 
c. Defects ln construction known to the Insured. 

XII. Bush Fire 

Excluding loss, destruction or damage caused by Forest Fire. 

XIII.Earthquake (Fire & Shock) 

Loss or damage (including loss or damage by fire) to any of the property insured by this policy occasioned by or through or in 
consequence of earthquake including flood or overflow of the sea, lakes, reservoirs and rivers and/or Landslide / Rockslide 
resulting therefrom. 

Onus of proof 
In the event of the Insured making any claim for loss or damage under this policy he must 

(if so required by the Company) prove that the loss or damage was occasioned by or through or in consequence of ea1thquakc. 
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PROVIDED that the liability of the Company shall in no case exceed in respect of each item the sum expressed in the said 
Schedule to be insured thereon or in the whole the total Sum Insured hereby or such other sum or sums as may be substituted 
therefor hy memorandum hereon or attached hereto signed by or on behalf of the Company. 

GENERAL EXCLUSIONS 
This Policy does not cover 

I. The first 5% of each and every claim arising out of ''Act of God" perils. 

2. Loss, destruction or damage caused by war, invasion, act of foreign enemy hosti Ii ties or war like operations (whether war be 
declared or not), civil war, mutiny, civil commotion assuming the proportions of or amounting to a popular rising, military 
rising, rebellion, revolution, insurrection or military or usurped power. 

3. Loss, destruction or damage directly or indirectly caused to the property insured by 

a. ionising radiations or contamination by radioactivity from any nuclear fuel or from any nuclear waste from the combustion 
of nuclear fuel 

h. the radio active toxic, explosives or other hazardous properties of any explosive nuclear assembly or nuclear component 
thereof 

4. Loss, destruction or damage caused to the insured property by pollution or contamination excluding 

a. pollution or contamination which itself results from a peril hereby insured against. 

b. any peril hereby insured against which itself results from pollution or contamination 

5. Loss, destruction or damage to bullion or unset precious stones, curios or works of ttrt for an amount exceeding Rs. 10000/-, 
manuscripts, plans, drawings, securities, obligations or documents of any kind, stamps, coins or paper money, cheques, books of 
accounts or other business books, comput~r systems records. explosives unless otherwise expressly stated in the policy 

6. Loss, destruction or damage to any electrical machine, apparatus, fixture or fitting arising from qr occasioned by over­
running, excessive pressure, short circuiting, arcing, self- heating, or leakage of electricity, from whatever cause (lightning 
included) provided that this exclusion shall apply only to the particular electrical machine, appara~us, fixtures or fitting so 
affected and not to other machines, apparatus, fixtures or fittings which may be destroyed or damaged by fire so set up. 

7. Expenses necessarily incurred on (i) Architects, Surveyors and Consulting Engineer's Fees and (ii) Debris Removal by the 
Insured following a loss, destruction .or damage to the Property insured by an insured peril in excess of 3% and l % of the claim 
amount respectively. 

8. Loss of earnings, loss by delay, loss of market or other consequential or indirect loss or damage of any kind or description 
whatsoever. 

0. Loss by theft during or after the occurrence of any insured peril except as provided under Riot,_ Strike, Malicious Damage cover. 

10. Any Loss or damage occasioned by or through or in consequence directly or indirectly clue to Volcanic eruption. or other 
convulsions of nature. 

11. Loss or damage to property insured if removed to any building or place other than in which it is herein stated to be insured, 
except machinery and equipment temporarily removed for repairs, cleaning, renovation or other similar purposes for n period 
not exceeding 60 days. 

GENERAL CONDITIONS 

I. THIS Policy shall be voidable in the event of mis-representation, mis-description or non-disclosure of any material particular. 

2. All insurances under this policy shall cease on expiry of seven d11ys from the date of fall or displacement of any huilding or 
part tlwreof or or the whole or any part of any ra11ge of buildings or or any structure of which such building forms part. 

PROVIDED such a fall or displacement is not caused by insured perils, loss or damage which is covered by this polic_v or would 
he covered if such ?uilding, range of buildings or structure were insured under this policy 

Not\.vithstanding the above, the Company subject to an ex1xcss notice being given as soon as possibie but not iatcr than seven 
days or any such fall or displacement may agree to continue the insurance subject to revised rates, terms and conditions as may be 
decided by it and confirmed in writing to this effect. 

3. Under any of the fo'llowing circumstances the insurance _ceases to nttach as regnrcls the property affected unless the fnsurcd, 
before the occurre~ce of any loss or damage, obtains the sanction of the Company signified by endorsement upon the po!ir;_v 
by or on behalf of the Company: -

a) ff the trade or manufacture carried on be altered, or if the nature of the occupation of or other circumstances affecting the 
building insured or containing the insured property be changed in such a way as to increase the risk of loss or damage by 
Insured Perils. 

b) lf the building insured or containing the insured property becomes unoccupied and so remains for a period of more than 30 clays. 

c) If the interest in the property passes from the insured otherwise than by will or operation of law. 

4. This insurance does not cover any loss or damage to property which, at the time of the happening of such loss or damage, is insured 
by or would, but for the existence of this policy, be insured by any marine policy or policies except in respect of any excess beyond 
the amount which would have been payable under the marine policy or policies had this Insurance not been effected. 

5. This insurance may be terminated at any time at the request of the Insured, in which case the Company will retain the 
premium at customary shorr period rare for the time the policy has been in force. This insurance may also at any time be 
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terminated at the option of the Company, on 15 days' notice to that effect being given to the Insured, in which case the Company 
shall be liable to repay on demand a rateable proportion of the premium for the unexpired term from the date of the cancellation. 

6. (i)On the happening of any loss or damage the Insured shall forthwith give notice thereof to the Company and shall within 15 days 
after the loss or damage, or such further time as the Company may in writing allow in that behalf, deliver to the Company 

(a) A claim in writing for the loss or damage containing as particular an account as may be reasonably practicable of a!! the 
several articles or items or property damaged or destroyed, and of the amount of the loss or damage thereto respectively, 
having regard to their value at the time of the loss or damage not including profit of any kind. 

(b) Particulars of all other insurances, if any 

The Insured shall also at all times at his own expense produce, procure and give to the Company all such further particulars, 
plans, specification books, vouchers, invoices, duplicates or copies thereof, documents, investigation reports (internal/external), 
proofs and information with respect to the claim and the origin and cause of the loss and the circumstances under which the 
loss or damage occurred, and any matter touching the liability or the amount of the liability of the Company as may be 
reasonably required by or on behalf of the Company together with a declaration on oath or in other legal form of the truth of 
the claim and of any matters connected therewith. 

No claim under this policy shall be payable unless the terms of this Conditions have been complied with. 

(ii) fn no case whatsoever shall the Company be liable for any loss or damage after the expiration of 12 months from the 
happening of the loss or damage unless the claim is the subject of pending action or arbitration; it being expressly agreed and 
declared that if the Company shall disclaim liability for any claim hereunder and such claim shall not within 12 calendar 
months from the date of the disclaimer have been made the subject matter of a suit in a court of law then the claim shall for 
all purposes be deemed to have been abandoned and shall not thereafter be' recoverable hereunder. 

7. On the happening of loss or damage to any of the property insured by this policy, the Company may 

a) enter and take and keep possession of the building or premises where the loss or damage has happened. 

b) take possession of or require to be delivered to it any property of the Insured in the building oron the premises at the time 
of the loss or damage. 

c) keep possession of any such property and examine, sort, arrange, remove or otherwise deal with the same. 

d) sell any such property or dispose of the same for account of whom it may concern. 

The powers conferred by this condition shall be exerciseable by the Company at any time until notice in writing is given by the 
insured that he makes no claim under the policy, or if any claim is made, until such claim is finally determined or withdrawn, and 
the Company shall not by any act done in the exercise or purported exercise of its powers hereunder, incur any liability to the 
Insured or diminish its iights to rely upon any of the conditions of this policy in answer to any claim. 

If the insured or any person on his behalf shall not comply with the requirements of the Company or shall hinder or obstruct the 
Company, in the exercise of its powers hereunder, all benefits under this po/icv shall be forfeited. 

The Insured shall not in any case be entitled to abandon any property to the Company whether taken possession of by the 
Company or not. 

8. If the claim be in any respect fraudulent, or if any false declaration be made or used in support thereof or if any fraudulent means 
or devices are used by the Insured or any one acting on his behalf to obtain any benefit under the policy or if the loss or damage 
be occasioned by the willful act, or with tffe connivance of the fnsured, all benefits under this policy shall be forfeited. 

9. ff the Company at its option, reinstate or replace the property damaged or destroyed, or any part thereof, instead of paying the 
amount of the loss or damage, or join with any other Company or Insurcr(s) in so doing, the Company shall not be bound to 
reinstate exactly or completely but only as circumstances permit and in reasonably sufficient manner, and in no case shall the 
Company be bound to expend more in reinstatement than il would have cost to reinstate such property as it was at the time of the 
occurrence of such loss or-damage nor more than the sum insured by the Company thereon. If the Company so elect to reinstate 
or replace any property the Insured shall at his own expense furnish the Company with such plans, specifications, measurements, 
quantities and such other particulars as the Company may require, and no acts done, or caused to be done, by the Company with 
a view to reinstatement or replacement shall be deemed an election by the Company to reinstate or replace. 

If in any case the Company shall be unable to reinstate or repair the property hereby insured, because of any municipal or other 
regulations in force affecting the alignment of streets or the construction of buildings or otherwise, the Company shall, in every 
such case, only be liable to pay such sum as would be requisite to reiflstate or repair such property if the same could lawfully be 
reinstated to its former condition. 

l 0. If the property hereby insured shall at the breaki"ng out of any fire or at the commencement of any destruction of or damage 
to the property by any other peril hereby insured against be collectively of greater value than the sum insured thereon, then 
the Insured shall be considered as being his own insurer for the difference and shall bear a rateable proportion of the loss 
accordingly. Every item, if more than one, of the polic_v shall be separately subject to this condition. 

11. If at the time of any loss or damage happening to any property hereby insured there be any other subsisting insurance or 
insurances, whether effected by the Insured or by any other person or persons covering the same property, this Company 
shall not be liable to pay or contribute more than its rateable proportion of such loss or damage. 

12. The Insured shall at the expense of the Company do and concur in doing, anil permit to be done, all such acts and things as 
may be necessary or reasonably required by the Company for the purpose of enforcing any rights and remedies or of obtaining 
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relief or indemnity from other parties to which the Company shall be or would become entitled or subrogated, upon its 
paying for or making good any loss or damage under this policy, whether such acts and things shall be or become necessary 
or required before or after his indemnification by the Company. 

l3. If any dispute or difference shall arise as to the quantum to be paid under this policy(liability being otherwise admitted) such 
difference shall independently of all other questions be referred to the decision of a sole arbitrator to be appointed in writing 
hy the parties to or if they cannot agree upon a single arbitrator within 30 days of any party invoking arbitration, the same 
shall be referred to a panel of three arbitrators, comprising of two arbitrators, one to be appointed by each of the parties to the 
dispute/difference and the third arbitrator to be appointed by such two arbitrators and arbitration shall be conducted under 
and in accordance with the provisions of the Arbitration and Conciliation Act, 1996. 

It is clearly agreed and understood that no difference or dispute shall be referable to arbitration as herein before provided, if 
the Company has disputed or not accepted liability under or in respect of this polic.v 

It is hereby expressly stipulated and declared that it shall be a condition precedent to any right of action or suit upon this 
policy that the award by such arbitrator/ arbitrators of the amount of the loss or damage shall be first obtained. 

14. Every notice and other communication to the Company required by these conditions must be written or printed .• 

15. At all times during the period of insurance of this policy the insurance cover will be maintained to the full extent of the 
respective sum insured in consideration of which upon the settlement of any loss under this policy, pro-rata premium for the 
unexpired period from the date of such loss to the expiry of period of insurance for the amount of such loss shall he payable 
by the insured to the Company, · 

The additional premium referred above shall be deducled from the net claim amount pay.fible under the policy. This continuous 
cover to the full extent will be available notwithstanding any previous loss for which the company may have paid hereunder and 
irrespective of the fact whether the additional premium as mentioned above has been actually paid or not following such loss. The 
intention of this condition is to ensure continuity of the cover to the insured subject only to the right of the company for deduction 
from the claim amount, when settled, of pro-rata premium to be calculated from the date of loss till expiry40f the policy. 

Notwithstanding what is stated above, the Sum Insured shall stand reduced by the amount of loss in case the insured immediately 
on occurrence of the loss exercises his option not to reinstate the sum insun-'d as above. 

BENEFIT: PUBLIC LIABILITY 

1) What We Will Cover 

We will indemnify You against compensation and litigation expenses (incurred with Our prior written consent), which Yott may 
become legally liable to pay by virtue of Your occupation of Your Home, on account of: 

a) Accidental death or Bodily !,~jury to any person other than You and/or Your Family or Your Domestic Ste{/]; subject to the 
Benefit Sum Insured for any one accident or series of accidenls arising from any one event or cause, and for all accidents 

during any Period of insurance, and 
b) Accidental damage to property of any person other than You or Your Family or Your Domestic Staff, subject to a limit of the 

Benefit Sum lns11red for any one Accident or series of accidents arising from any one event or cause, and for all accidents 

during any Period of insurance, and 
c) Claims payable by You to Your Domestic Staff under Jhe Fatal Accidents Act 1855, Workmen's Compensation Act 1923 or any 

amendment thereto or common law subject to the Benefit Sum Insured. 

2) What We Will Not Cover 

We will not make any payment under this Benefit: 
a) for Accidental death, Bodily Injury or property damage arising out of or incidental to: 

i) Yo/fr occupation or business, trade or employment, or 

ii) nny structural alterations, additions, repairs or decorations to Ynur Home or 

iii) any liability voluntarily assumed by You unless such liability would have attached to Yn11 notwithstanding such 
voluntary assumption, or 

iv) Your and/or Your Fami!_v \- ownership, possession, or custody of an_imals, vehicles, airborne or water borne vessels 
or craft of any kind, or any mechanically propelled vehicle other: than gardening equipment and wheelchairs, or 

v) the transmission of any communicable disease or virus. 

b) "We will not make any payment underthis Benefit for Accidental death, Bodily Injury or Property damage Caused by, arising 
out of, aggravated by or resulting from "fungi", wet or dry rot, or ba<-:teria. This exclusion includes any liability imposed on the 
insured by any person and / or any government authority for any loss or damage caused by, arising out of, aggravated by or 
resulting from "fungi", wet or dry rot, or bacteria." 

BENEFIT: BURGLARY & THEFT (ON FIRST LOSS BASIS) 
1) What We Will Cover 
We will pay You for the loss and damage caused by R.urglary or Theft and/or attempted B11rglar_v or Theft to: 

a) Your Home subject to a maximum payment of 10% of the Benefit Sum Insured or. Rs.5,000/- whichever is less, and/or 

b) the Contents of Your Home up to the Benefit Sum Jnsu;'t'd, and/or 
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c) Contents thatY011 have placed in safe custody duringYour temporary absence fromYour Home as long as the placement 

of sudContents does not exceed a total of 120 days in any onePeriod of Insurance , subject to a maximum payme_nt of 

10% of theBenefit Sum Insured or Rs.10,000/- whichever is less and/or, 

d) Contents that have been removed to private residential accommodation (not beingYour Home) that is being occupied by 

You andlorYour Family for a period not exceeding 30 consecutive days in any onePeriod of Insurance , subject to a 

maximum payment of 10% of theBenefit Sum Insured or Rs. 10,000/- whichever is less. 

2) WhatWe Will Not Cover 

We will not make payment toY011 under this Benefit: 

a) If the loss or damage occurs whileYour Home isUnoccupied. 

b) I1Yo11 andlorYour Famil_v andlorYour Domestic Staff are directly and/ or indirectly in any way involved in or concerned 

with the actual or attemptedl:lt11glcu:v orTheft 

c) In respect of anyKutcha Construction 

d) For any loss or damage to livestock, motor vehicles, pedal cycles, money, securities for money, stamp, bullion, deeds, 

bonds, bills of exchange, promissory notes, stock or share certificates, business books, manuscripts, documents of any 

kind, unset precious stones, jewe11ery, valuables, ATM or credit cards (unless previously specificaliy declared to and 

accepted byU s ) . 

e) For the first Rs 250/- of each and every claim under this Benefit. 

f) Under and for any interest in the property insured which has come into existence subsequent to this.Policy having come 

into effect. 

g) For more than Rs.20, 000/- in respect of any one item. 

BENEFIT : ATM CASH 

1) WhatWe Will Cover • 

We will indemnifyYou forYour actual loss of money in coins and/or currency notes up to theBenefit Sum Insured by, robbery & 

hold-up orTheft while such money is inYour possession and while being conveyed byYou directly from ATM (Automated Teller 

Machine) of a Bank at whichYou maintain an account toYour Home in the ordinary course of transit. 

2) WhatWe Will Not Cover 

We will not make payment toYou under this Benefit: 

a) i!You have withdrawn money in coins and/or notes more than once in one day except for the first withdrawal on that day; 

b) i!You do not provideUs and the police with immediate notice of the loss, and send toUs ·a copy of the First Information 

and/or Final Report; 

c) unlessl''ou are able to establish td)ur reasonable satisfaction that a loss of the amount stated has occurred with documentary 

proof. • 

d) For more than Rs.1250/- per day from Your ATM toYour Home 

e) ]For the first Rs.250/- in respect of each and every claim 

If you do not submit ATM Cash withdrawal slip as a proof of withdrawal of cash from ATM. 

• 


